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'2 \-~ ::Mr.· Vijay Mehta counsel for the applicants. 

----- Through this OA, the applicants who are civilians in 

MES, Jaisalmer, seek directions to the respondents to make 

paYffient of Modified Field Area Allowance and concessions to 

them. 

2. It is averred that the applicants have been performing 

Field duty during th~ period from September 2001 till date 

but they have not been given the Modified Field Area 
. r . 

Allowance. It is also stated that the· applicants have 

preferred representation, · Annexure A-9, but without any 

result. 

3. . Learned counsel for the applicants says that after 

going through. the case he ·has advised his clients to make 

fresh detailed representation to the respondents and if the 

said representation is not accepted, they may approach the 

Tribunal again. He says that for the present, the 

application may be disposed of as withdrawn. 

4. Consequently, the a.pplication is dismifluss:;;ted, as . 

withdrawn. ~ : 
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